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FINANCIAL EXPRESS

MEHDIPATNAM BRANCH: Door No.13-6-436/A/33,
Lakshmi Apartments, Lakshmi Nagar, Mehdipatnam
(67th Pillar), Hyderabad-500028. Telangana State.
Mob.: 9100046074, 040-23517477.

L65110TN1921PLC001908

Notice for intended sale of immovabtesecured-asset under rule 8(6) of security
interest enforcement rules, 2002 issued to Borrowers/ Mortgagors/ Guarantors

N03 =2- gar Hyderabad -500028. 2) Mr.
Mohmood Bin AbduIIah Jabrl Slo. Mr. AbduIIah Bin Abdullah Kareem Jabri,
19-3-1089/A/119, Madina Colony, Jahanuma, Charminar, Hyderabad-500053. 3) Mr.
Ahmed Bin Mohmood, S/o. Mr. Mohamood Bin Abdullah Jabri, 19-3-1089/A/119,
Madina Colony, Jahanuma, Charminar, Hyderabad-500053.
Sub: Notice for Sale

Auction sale of immovable property mortgaged to Tamilnad Mercantile Bank Limited,
Mehdipatnam Branch, under the provisions of the Securitization and Reconstruction of
Financial Assets & Enforcement of Security Interest Act, 2002 for recovery of dues from
Borrower/ Guarantor/ Mortgagor:

Whereas the Authorised Officer had issued Demand Notice dated 02/12/2023 under
Section 13(2) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 demanding full repayment of dues in respect
of the loan accounts mentioned therein. On its non-payment, the Authorised Officer of
Tamilnad Mercantile Bank Limited in exercise of the powers under Section 13(12)
took possession of the secured immovable assets given below under Section 13(4) of
the below mentioned secured assets. The same was intimated to you vide letter/
Possession Notice dated 05.02.2024.

The total dues of the Bank as on 14.02.2024 in respect of the said account is
Rs.3,86,380.49 (Term Loan - Rs.3,25,623.49 and GECL Term Loan Rs.60,757.00)
(Rupees Three Lakhs Eighty Six Thousand Three Hundred Eighty and Paise Forty
Nine Only) Take notice, that if the entire amount as mentioned above along with the
subsequent interest and cost is not remitted to the Bank before the date of publication
of notice for public auction or inviting quotations or tender from public or private treaty
as mentioned below, the secured assets as per the description given below will be sold
by undersigned/ Authorised Officer by public auction as provided in sub-rule(5) of rule 8
of the Security Interest (Enforcement) Rules in exercise of the powers under the said Act
and as per the terms and conditions set forth hereunder.

As per Rule 6 (2) and 8(6) of The Security Interest (Enforcement) Rules 2002 framed
under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, 30 days notice of intended sale is required to be given and
hence we are issuing this notice. The amount due as on 14.02.2024 is Rs.3,86,380.49
(Term Loan - Rs.3,25,623.49 and GECL Term Loan Rs.60,757.00) (Rupees Three
Lakhs Eighty Six Thousand Three Hundred Eighty and Paise Forty Nine Only) with
further interest, costs, other charges and expenses thereon.

Please take note that this is notice of 30 days and the schedule mentioned properties
shall be sold under the Act by the undersigned/ Authorised Officer any time after 30 days.

The under mentioned property will be sold by public auction for the recovery of
Rs.3,86,380.49 (Term Loan - Rs.3,25,623.49 and GECL Term Loan Rs.60,757.00) as
on 14.02.2024 together with interest and costs.

DESCRIPTION OF THE IMMOVABLE PROPERTIES TO BE SOLD

All that the Residential Flat bearing Flat No.103, first floor, in the premises no.
12-2-784/B/103, in the building complex name as "Range View Apartments" with a plinth
area of 1148.00 sq.feet (including common areas) along with undivided share of land
20.00 sq.yards situated at Rethibowli, Hyderabad-500028 standing in the name of
Mr. Mohmood Bin Abdullah AL Jabri. Boundaries: North: Flat No.106, South: Flat
No.102 & Corridor, Stair Case, East: Flat No.104, West: Open to Sky.

Date: 16.02.2024 Tamilnad Mercantile Bank Ltd., For Mehdipatnam Branch

FORM A
PUBLIC ANNOUNCEMENT

(Ragwation 1d of ihe Insahency and Banfruphcy Board of India
{Voluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
DAIRY CROP TECHNOLOGIES PRIVATE LIMITED

:4- Prarticulirs Detaits
Al ! ] |
1. | Name of Comorsie Person | Dairy Crop Technologhes Private Limited |

2, | Db of Inconparation of Coporte 15032021
| Person
3. | fathoily under which Somonals
| person i ncorporated [registered
A, | Corporate kentity Mumbee/
Lirnited Liakbifty identity Murmbar
{ O Conporate Person,
5, | Address OF The Registoned Office
And Principal Offioe {If Ay OF
| Comporate Person
5, | Uguidation commencament date
| of Comporate Person
7 | Name, addness, email aodrees,
iephone number and the
registration number of the
|guiatoe

| The Regstrar of Companies, Hyderabad

| UFaoeaTE021PTC 149628

| 462/1 F, Sneha Nagss, Hyderatad, Habsguda,
lelangara, Inda, SO0007

| 19022024

| Mohd Mazrm Fhan, MNF. House, S /0-10,Baserment, |
Easl Paal Magsr, Mew Deli- 110008, India
MEAZITFEMINEasE0CETES GO,
ghaincropvolnligEoutiook.com
Regestration ho
IBELPACCE AP MODOTS £ 200718, 10007
| AFA Vil upte 15102024
_i'_'i_. Last diate for submission of claims | 20th March, 2024

ERE Bl PR TS P A ry S Ay

Motice is herelby given thal Dairy Crop Technologies Private Limited has com rﬁ&nﬂm
wehuntary liguidationan 19,02.2024,

The stakenclders of Dairy Crop Technologies Private Limibed are hereby calbsd upon 1o
subrmit & prool of their claims, an or before 19th Marnch, 2024, 10 the Liguidato: 31 the
address menticnesd against tem 7

The financial créditars shall subemit Uheir prool of claims By electronic means anky. Al athar
stakaholders may submit the proof of claimes in person, by postor by electronic means
Submission of fatse or misleading proofs of claim shall attract penalties.,

sh/-
Date: 22.02.2024 Mohd Nazim Khan
Place: New-Dielhi (Voluntary Ligquidator)

A

INDIAN OVERSEAS BANK

Adoni Branch(2601) ,D.No.21-218/13, 14, Balaji Complex,
Opp. Balaji Nursing Home, Near Yemmiganur Circle,
Adoni,Kurnool Dist - 518301 Phone No: 08512 - 250010

(APPENDIXIV) POSSESSION NOTICE (for immovable property) [Rule 8(1)]

Whereas, The undersigned being the Authorised Officer of the Indian Overseas Bank under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of powers conferred under section 13(12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated 29.11.2023 calling
upon Borrower 1.M/s Sri Panchamukhi Textiles Permanent/Communication Address:
H.No 5-630,Satyanarayana Peta, Adoni, Kurnool Dist, Andhra Pradesh - 518301 Office
Address: D.No0.18-586-2, MM Road, Adoni, Kurnool Dist,Andhra Pradesh — 518301 2.Mr. V
Sreenivasulu S/o V Venkoba Permanent /Communication Address:H.No.5-630,
Satyanarayana Peta, Adoni, Kumool Dist, Andhra Pradesh - 518301 Office Address:
D.No.18-586-2, MM Road,Adoni, Kurnool Dist, Andhra Pradesh — 518301 to repay the amount
mentioned in the notice being Rs.10,18,846.06 (Rupees Ten Lakh Eighteen Thousand Eight
Hundred Forty Six and Paise Eighty Six Only) as on 27.11.2023 with further interest at
contractual rates and rests, charges etc. till date of realization within 60 days from the date of]
receipt of the said notice.
1.The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him/her under Section 13(4) of the
said Act read with Rule 8 of the said Rules on this 19" day of February of the year 2024.
2.The borrowers in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of Indian
Overseas Bank for an Amount of Rs.10,50,520.06 (Rupees Ten Lakh Fifty Thousand Five
Hundred Twenty and Paise Six Only) as on 31.01.2024 with interest thereon at contractual
rates & rests as agreed, charges etc., from the aforesaid date mentioned in the demand notice
ill date of payment less repayments, if any, made after issuance of Demand Notice. The dues
payable as on the date of taking possession is Rs.10,50,520.06 as on 31.01.2024 payable
ith further interest at contractual rates & rests, charges etc., till date of payment.
3.The borrowers' attention is invited to provisions of Sub-section (8) of the Section 13
of the Act, in respect of time available, to redeem the secured assets.
Description of theimmovable property
A Residential property situated in Kurnool Dist, Kurnool R.D & Adoni S.R.D within Adoni
Municipal area limits at Survey No:53 with D.No0.18/582, 18th Ward, Matkarwadi Street,
Adoni with area of the site as 33.54 sqyds Boundaries with:North: Rastha,South: House
of Sundar Babu and Sreedhar Babu,East: House of Walchand,West: House of Amrith Raj
and Dileep Kumar

Date: 19.02.2024 Authorised Officer

Place: Adoni Indian Overseas Bank

JIMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify i
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

financw'.ep.*. in

Branch Address : Door no 5-13F, Ward no 4,
Sai Nirman Autonagar, Vanasthalipuram, Hayathnagar

Z.

% %DIIN Bank Rangareddy, Telangana-500070, Branch Mail ID: br0695@sib.co.in

calling upon the borrower to clear the dues in gold loan availed by h|m The borrower had
failed to repay the amount, notice is hereby given to the borrower and the publicingeneral
that the undersigned will conduct online auction of the gold ornaments strictly on “As is
Whatis Basis” & “Whateverthere is Basis” & “Without recourse Basis”. The auction will be|
conducted online through https://egold.auctiontiger.net on 26-02-2024 from 12:00pm to
03:00pm for the borrower MR. JULAKANTI SRINIVAS REDDY account number,
0695653000014812.

Please contactAuction Tiger on 6352632523 for more information.

Sd/- Manager
Mg
b

The South Indian Bank Ltd.
B i il B

L65110TN1921PLC001908

I“V

MEHDIPATNAM BRANCH: Door No.13-6-436/A/33,
Lakshmi Apartments, Lakshmi Nagar, Mehdipatnam
(67th Pillar), Hyderabad-500028. Telangana State.
Mob.: 9100046074, 040-23517477.

Notice for intended sale of immovabie secured asset under rule 8(6) of security
interest enforcement rules, 2002 issued to Borrowers/ Mortgagors/ Guarantors

Mo am, Mallardevpally, Gaganpahad
K.V.Ranga Reddy, Hyderabad 500052 2) Mr. Mohammed Osman, S/o. Late
Mohammed Yaseen, 8-15-32/A/3, Sastripuram, Mailardevpally, Gaganpahad,
K.V.Ranga Reddy, Hyderabad-500052.
Sub: Notice for Sale

Auction sale of immovable property mortgaged to Tamilnad Mercantile Bank Limited,
Mehdipatnam Branch, under the provisions of the Securitization and Reconstruction of]
Financial Assets & Enforcement of Security Interest Act, 2002 for recovery of dues from
Borrower/ Guarantor/ Mortgagor:

Whereas the Authorised Officer had issued Demand Notice dated 05.12.2023 under
Section 13(2) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 demanding full repayment of dues in respect
of the loan accounts mentioned therein. On its non-payment, the Authorised Officer of}
Tamilnad Mercantile Bank Limited in exercise of the powers under Section 13(12)
took possession of the secured immovable assets given below under Section 13(4) of]
the below mentioned secured assets. The same was intimated to you vide letter/
Possession Notice dated 09.02.2024.

The total dues of the Bank as on 15.02.2024 in respect of the said account is
Rs.19,50,314.10 (Term Loan - Rs.9,91,940.10 + Home Loan -Rs. 9,58,374.00)
(Rupees Nineteen Lakhs Fifty Thousand Three Hundred Fourteen and Paise Ten
Only) Take notice, that if the entire amount as mentioned above along with the
subsequent interest and cost is not remitted to the Bank before the date of publication
of notice for public auction or inviting quotations or tender from public or private treaty|
as mentioned below, the secured assets as per the description given below will be sold
by undersigned/ Authorised Officer by public auction as provided in sub-rule(5) of rule 8
of the Security Interest (Enforcement) Rules in exercise of the powers under the said Act
and as per the terms and conditions set forth hereunder.

As per Rule 6 (2) and 8(6) of The Security Interest (Enforcement) Rules 2002 framed
under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, 30 days notice of intended sale is required to be given and
hence we are issuing this notice. The amount due as on 15.02.2024 is Rs.19,50,314.10
(Term Loan - Rs.9,91,940.10 + Home Loan - Rs.9,58,374.00) (Rupees Nineteen
Lakhs Fifty Thousand Three Hundred Fourteen and Paise Ten Only) with further|
interest, costs, other charges and expenses thereon.

Please take note that this is notice of 30 days and the schedule mentioned properties
shall be sold under the Act by the undersigned/ Authorised Officer any time after 30 days.

The under mentioned property will be sold by public auction for the recovery off
Rs.19,50,314.10 (Term Loan - Rs.9,91,940.10 + Home Loan - Rs. 9,58,374.00) as on
15.02.2024 together with interest and costs.

DESCRIPTION OF THE IMMOVABLE PROPERTIES TO BE SOLD

All that the residential House Municipal No.8-15-32/A/3, on part of Plot No.1034/1 and
1034/2, in Sy.No.134/20, in Block-C, admeasuring 150.00 Sq.yards or 125.4 sq.mtrs
(out of 500 Sq.yarrds) situated at Shastripuram Colony, Mailardevpally Village, GHMC
Rajendranagar Circle and Mandal, R.R.Dist., Telangana standing in the name of]
Mr. Shaheen Fatima, W/o. Mohammed Osman. Boundaries: North: Common

fnancialeamess oo

HDFC Bank Limited™

Head Office: HDFC Bank House, Senapati Bapat Marg,
Lower Parel (West), Mumbai, Maharashtra, 400013
Branch Office: HDFC Bank House, H.No. 6-3-246 and

4 HDFC BANK
6-3-244/A, 3rd floor, Roxana Palladium,

We understand your woOrldl road no.1, Banjara Hills, Hyderabad, Telangana, 500034

= Dated:01-02-2024
To,
1. Mr. MABBU NARAYANA, S/o Pochamallu Mabbu, H No 4-6-426/5/b/1, Annapurna Colony NTPC, Ramagundam, Peddapall
505215. ... (APPLICANT)
2.Mr.MABBU JAMUNA, W/o Mabbu Narayana, H No 4-6-426/5/b/1, Annapurna Colony NTPC, Ramagundam, Peddapalli 505215.
....(Co-APPLICANT)
3.Mr. LAGISHETTICHAKRAPANI, S/o Lagishetty Narayana, H No 3-43, Gudipet, Namnur, Adilabad, Dona Banda-504207
....(GUARANTOR)

Subiject: Notice U/S 13(2) of Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (hereinafter called ‘ACT’).
Dear Sir/Madam,

The undersigned has been duly appointed as Authorized Officer by the Bank in terms of the provisions of Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act-2002, hereinafter referred to as “the Act’, hereby issues you the following notice:
At the request of addressee No 1, 2 & 3 financial assistance under our Kisan Gold Card scheme for Rs.24,90,000/- (Rupees Twenty Nine Lakhs Ninty Thousang
only) (ROI@11%) and postponement accounts created at various instance as per the requirement and as mentioned in the table provided hereunder against the
property mentioned as the Scheduled Property was granted by HDFC Bank Ltd., having its Registered Office at HDFC Bank House, Senapati Bapat Marg, Lowej§
Parel (W) Mumbai 400013, through its Ramagundam Branch.

[Loan No Proauct Disbursement Date] Loan Amount | FOTeciosure amount Date of Foreciosure |
Il aVaVaVaVaW VoW iaVal. W W] D L LA LY L o Lol oolo2l4.0. O 00000 FaValll B oV ol aYaY FaYa¥W/aC N/aW |
002000404367+ RetarAgmCasihrCreut FAVAVI IR ) Rs—9;96;060 Rs-16;69,566:66 ZIoTT A
Il aVaVYaVaVaW VaW latw fale F| |l . |l InValnl faYa¥/ate NP Wal [l aVa W aVaVal 0004104
5620004043767+ FarmDevetopment toan-DOD26/67/19 Rs-15;00,000 Rs5,04,72148 29701724

A ORA-AR
TotatAmount——Rs:24,90,000—Rs:15;74;288:08

the regulator Reserve Bank of India.

The loan was repayable as per the terms and conditions mentioned in the sanctioned letter and schedule of the loan agreements accepted and signed by you al

addressees. The addressee No 1 had mortgaged the property mentioned in the schedule of this notice in favor of HDFC BANK LTD., towards security fo

repayment of the said loan availed by Addresses.

The terms and conditions of the loan as per the offer letter were accepted and there after all of you have executed various documents including the loan

agreementin respect of the schedule property.

Due to non-payment of debited interest / installments on 31-03-2021 your account has been classified as Non-Performing Assets as per the Reserve Bank o

India guidelines. In spite of our several reminders for repayment of the amount, you have failed to discharge your liabilities.

Under these circumstances, the Bank has decided to recall the loan granted to you in terms of section 13(2) of the Securitization & Reconstruction of Financial

Assets and Enforcement of Security Interest Act 2002.

Therefore, HDFC Bank Ltd., hereby puts you on notice U/S 13(2) of the said ACT by issuing this notice to discharge in full your liabilities stated hereunder to the

HDFC BANK LTD. With in 60 days from the date of receipt of this notice. Your outstanding liabilities are Rs.15,74,288.08/- (Rupees Fifteen Lakhs Seventy

Four Thousand Two Hundred Eighty Eight Rupees Eight Paisa Only), which includes interest as on date 29-01-2024. You are also liable to pay futurg

interestat the contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc.

If you fail to repay to the HDFC BANK LTD. the aforesaid sum of Rs.15,74,288.08/- (Rupees Fifteen Lakhs Seventy Four Thousand Two Hundred Eighty

Eight Rupees Eight Paisa Only), as on 29-01-2024 with further interest and incidental expenses, costs as stated above in terms of this notice U/S 13(2) of the

ACT,HDFCBANKLTD. willexercise all or any of the rights detailed under sub section (4) of the Section 13 and under other applicable provisions of the said ACT.

You are also put on notice that in terms of sub section 13 of Section 13 of the ACT you are restrained from transferring by sale, lease or otherwise the said

secured assets detailed herein below, without obtaining written consent of the HDFC BANK LTD. The notice has been issued without prejudice to the other legal

right/ remedies available to the secured creditor to initiate any other legal proceedings/action as deemed fit and necessary under the provisions of any other la

for the time being in force OR to proceed with the already initiated legal actions in normal course. You are also put on notice that any contravention of thig

statutory injunction/restraintas provided under the said ACT is an offence.

The details of the secured asset intended to be enforced by the HDFC BANK LTD. in the event of non-payment of secured debt by you are as under: -
SCHEDULE PROPERTY OF MABBU NARAYANA

R.C.C House bearing H.NO 6-2-414/12/B, in the land admeasuring 133.33'Sq Yards or 111.48 S Meters in Sy No 806/B, situated at Jangoan Shivar

Godavarikhani, Ramagundam Muncipal Corporation, Peddapalli District with the following boundaries as per technical;- Boundaries :- EAST:- Open

place of D.Kavitha & C.H. Radha, WEST:- Open place of G.Shankar, NORTH:- Road, SOUTH:- Road

Please comply with the demand under this notice and avoid all unpleasantness. In case of non-compliance further needful action will be resorted to, holding you

liable for all costs and consequences.

TE POSIPONEMENt aCCOUNTS Created 10 TElp you atito Reep the account I Standard conation due o naturat caramity effectng crop and as per the gumm?rtrl

Authorised Officer —

Date : 22-02-2024 For HDFC Bank Ltd.

r 3ank Limited

= Head Office: HDFC Bank House, Senapati Bapat Marg,
Lower Parel (West), Mumbai, Maharashtra, 400013

Branch Office: HDFC Bank House, H.No. 6-3-246 and

L HDFC BANK
6-3-244/A, 3rd floor, Roxana Palladium,

We unde rstaﬂd ymur wDrEd Road no.1, Banjara Hills, Hyderabad, Telangana, 500034

pated: U1-Uz2-2Uz4

To,
1. Mr. RAJAIAH BOPPU, S/o Shivaiah, H No 407/66-10-1, Hitech City Street, Mancherial Village & Mandal, Adilabad Dist 504208
... (Applicant)
2. Mrs. PUSHPA LATHA BOPPU, W/o Rajaiah, H No 407/66-10-1, Hitech City Street, Mancherial Village & Mandal, Adilabad Dist 504208
... (Co-Applicant)
3. Mr. LAGISHETTI CHAKRAPANI, S/o Lagishetty Narayana, H No 3-43, Gudipet, Namnur, Adilabad, Dona Banda-504207  ....(Guarantor)

Subject: Notice U/S 13(2) of Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (hereinafter called ‘ACT’).
Dear Sir/ Madam,

The undersigned has been duly appointed as Authorized Officer by the Bank in terms of the provisions of Securitization and Reconstruction of Financial Assets ang
Enforcement of Security Interest Act-2002, hereinafter referred to as “the Act’, hereby issues you the following notice:
At the request of addressee No 1, 2 & 3 financial assistance under our Kisan Gold Card scheme for Rs. 41,60,675/- ( Rupees Fourty One Lakhs Sixty Thousand
Six Hundred Seventy Five Rupees Only ) and postponement accounts created at various instance as per the requirement and as mentioned in the table provided
hereunder against the property mentioned as the Scheduled Property was granted by HDFC Bank Ltd., having its Registered Office at HDFC Bank House, Senapat
Bapat Marg, Lower Parel (W) Mumbai 400013, through its Mancherial - Telangana Branch.

HINDUJA HOUSING FINANCE LIMITED

CIM UG5922TN2015PLC10093
Corporate Office: 167-169, 2nd Floor, Anna Salal, Saldapet, Chennal - 600 015, Tamil Madu, India
Regional Offica: 2nd Floor, T19 Towers, Karbala Maidan, Ranigunj, Secunderabad,
Hyderabad-Telangana-500003. www.hindujahousingfinanace.com

HINDUJA
HOUSING FINANCE

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas The undersigned being the Authonzad Cfficar of the Hinduja Housing Finance Lid_, under the Secunlization and Reconstruchon of
Financial Assets and Enforcement of Security Interest Act, 2002 (ACT NO.S4 OF 20021 and in exercise of powers conferred under section 13012
resd with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issved a demand nofice to below mentioned Bomower's | Guaranion's. After
campletion of &0 days from date of receipt of the said notice, The Bomowen's | Grararon's having fefed o repay the amaunt, notice is heraby given
to the Bomowen's  Guaranton’s and the public in general that the urdersigned has taken Physical Possession of the property described hersin
bekew inexercise urmu'erb conlemad an tham undar saction 1304 ) of b sakd Act read wilh Fule 8 of the said Rulas on this,

et e —

passage, South: Plot No.1033/2, East: Road, West: Portion of H.N0.8-15-32/A/3, Loan No Product Disbursement Date[ Loan Amount | Foreclosure amoun Date of Foreclosure
On part of Plot Nos.1034/1 and 1034/2. 5020000828585 | Retair Agr Cash Credt 300112 RS16,60,675:007 RS, 16,95,00943 29101122

Place: Mehdipatnam Sd/i- Authorised Officer 50200031629602 | Farm Development Loan-DOD|~ 12/06/18 R$.25,00,000.007 Rs.11,77,584.88 29101722

Date: 16.02.2024 Tamilnad Mercantile Bank Ltd., For Mehdipatnam Branch TotarAmount | R5.41,60,675.00] RS.28,72,593.31

&r, Loan No. Borrower and Co-Borrowers Taotal Demand | Date of Physical
Mo, Name and Address Dues Dis Natice Dafe| Possession
1 1. Smt. Botla Ramadavi Wic. Botla Ashok, 2. Sri. Botla Ashok Wic. Botla Odaiah, | Rs. 22 43 918/ (Rupees

Both are Residing at: Rio. Parl of Pled MNo32 and 33, Arepally Village,
Theegalaguitagally Villzge and Gram Panchayath, Karimnagar Mandal and District,
Fin Code: 505001 and also residing at H.Mo.8-46, Annaram Village, Manakondur
Mandal, Karimnagar Disirict. Fin Code: S05E60,

LAMN NO:APWGLKRNRIADDD0O0052

Twanly-Two Lakhs
Fourly Thrae Thousand
ard Mins Hundred

Eighteen Only)

24-08-20201 17-02-2024

DESCRIPTION OF PROPERTY: The RCC Roaofed Semi-Finished House Mo Not allotied, having & Ground Floor Pinth area 594.00 Sf,
Firet Floor Plinth anea 584.00 eft., Constructed in Partof Plot No.32 and 33, admeasuring 121.00 5q vands or 101.64 Sqmirs, in Sy No, 306/
Siluated al Arepally Reverue Villags of Theegalaguttapally Village and Gram Pancheyvath of Karimnager Mandal and District and Under
the Jursdiction of Sub-Districtand District Regisiration Karmnagar and bounded as fxliows East By: Land of Odhers Wesi By: 20 Fest Wide
Road Modh By: Part of Plod Mo 32 South By: Ramaining Par of Plot Mo, 32 and 33,

he postponement accounts created o help you all to keep the account in standard condition due to natural calamity effecting crop and as per the guide Tines 0
the regulator Reserve Bank of India.
The loan was repayable as per the terms and conditions mentioned in the sanctioned letter and schedule of the loan agreements accepted and signed by you al
addressees. The addressee No 1 had mortgaged the property mentioned in the schedule of this notice in favor of HDFC BANK LTD., towards security fo
repayment of the said loan availed by Addresses.
The terms and conditions of the loan as per the offer letter were accepted and there after all of you have executed various documents including the loan
agreementin respect of the schedule property.
Due to non-payment of debited interest/ installments on 30-11-2022 your account has been classified as Non-Performing Assets as per the Reserve Bank o
India guidelines. In spite of our several reminders for repayment of the amount, you have failed to discharge your liabilities.
Under these circumstances, the Bank has decided to recall the loan granted to you in terms of section 13(2) of the Securitization & Reconstruction of Financia
Assets and Enforcement of Security Interest Act2002.
Therefore, HDFC Bank Ltd., hereby puts you on notice U/S 13(2) of the said ACT by issuing this notice to discharge in full your liabilities stated hereunder to thg
HDFC BANK LTD. within 60 days from the date of receipt of this notice. Your outstanding liabilities are Rs.28,72,594.31/- (Rupees Twenty Eight Lakhg
Seventy Two Thousand Five Hundred Ninety Four Rupees Thirty One Paisa only), which includes interest as on date 29/01/2024. You are also liable to pay
future interest at the contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc.
If you fail to repay to the HDFC BANK LTD. the aforesaid sum ofRs.28,72,594.31/- (Rupees Twenty Eight Lakhs Seventy Two Thousand Five Hundregl
Ninety Four Rupees Thirty One Paisa only), as on 29-01-2024 with further interest and incidental expenses, costs as stated above in terms of this notice U/§
13(2) of the ACT, HDFC BANK LTD. will exercise all or any of the rights detailed under sub section (4) of the Section 13 and under other applicable provisions o
the said ACT.
You are also put on notice that in terms of sub section 13 of Section 13 of the ACT you are restrained from transferring by sale, lease or otherwise the said
secured assets detailed herein below, without obtaining written consent of the HDFC BANK LTD. The notice has been issued without prejudice to the other lega
right/ remedies available to the secured creditor to initiate any other legal proceedings/action as deemed fit and necessary under the provisions of any other law
for the time being in force OR to proceed with the already initiated legal actions in normal course. You are also put on notice that any contravention of thig
statutory injunction/restraintas provided under the said ACT is an offence.

SCHEDULE OF THE PROPERTY
DESCRIPTION OF THE PROPERTY:- Property situated with in the Jurisdiction of Sub-Registrar : Laxittipet, District : Mancherial
Name of the Customer : Mrs. Boppu Rajaiah S/o, Shivaiah, Location of the Premises : District : Mancherial, Sub-District : Mancherial, Village
Laxittipet, Mandal : Laxittipet, Grama Panchayathi : Laxittipet Pertaining to the house bearing No.7-94 located in Sy No. 264/A, to an extent of 423.
sq yds, situated at Laxettipet village of Laxittipet mandal of Mancherial District with in the following boundaries. 1600 sq yds plinth area RCG
building. EAST:- 9feet6inches Road, WEST:- Land of Mamidi Yellaiah, NORTH:- G.P.Road, SOUTH ;-- Plot of Balasani Yella Goud
Please comply with the demand under this notice and avoid all unpleasantness. In case of non-compliance further needful action will be resorted to, holding you
liable for all costs and consequences.

Authorised Officer
For HDFC Bank Ltd.

Place: Hyderabad
Date : 22-02-2024

The Borowen's | Guaranton's in particutar and the public in general is hereby cautioned nol 1o deal with the property and any Seakngs with the property
will besubject ioihe change of the Hinduja Bousing Finance Limied, foran above-mentioned demanded amount and further interest herson

Place: Hyderabad, Date: 23-02-2024 Sdi- (Authorised Officer), Hinduja Housing Finance Limited

r. HDEC BANK HDFC Bank Limited

L Head Office: HDFC Bank House, Senapati Bapat Marg,

Lower Parel (West), Mumbai, Maharashtra, 400013
6-3-244/A, 3rd floor, Roxana Palladium,
We understand your wWorlaf road no.1, Banjara Hills, Hyderabad, Telangans, 500034

HDFC Bank Limited

Head Office: HDFC Bank House, Senapati Bapat Marg,
Lower Parel (West), Mumbai, Maharashtra, 400013

L} HDFC BANK
Branch Office: HDFC Bank House, H.No. 6-3-246 and

ey
6-3-244/A, 3rd floor, Roxana Palladium,
WE un d e rstan{j YU ur wor | d Road no.1, Banjara Hills, Hyderabad, Telangana, 500034

Dated: 01-02-2024

Branch Office: HDFC Bank House, H.No. 6-3-246 and
Ref: HDFC/5957639/13(2)SARFA/FEB-24 Dated: 01-02-2024

To,
1. Mr. KOMIREDDY SHANKAR, S/0 Ramulu Komireddy, H No 2-42, Venkatraopet, Metpally, Karimnagar, Metpalli-505325.
....(APPLICANT)

2.Mr.KOMIREDDY SHESHAGIRI, S/o Shankar Komireddy, HNo 2-42, Venkatraopet, Metpally, Karimnagar, Metpalli-505325.

....(CO-APPLICANT)
3.Mr. AKULA PRAVEEN, S/o Narsaiah Akula, H No 2-2-242, Dubbawada, Metpally, Karimnagar, Metpalli -505325.

....(GUARANTOR)

Subject: Notice U/S 13(2) of Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (hereinafter called ‘ACT’).
Dear Sir/Madam,
The undersigned has been duly appointed as Authorized Officer by the Bank in terms of the provisions of Securitization and Reconstruction of Financial Assets|
and Enforcement of Security Interest Act-2002, hereinafter referred to as “the Act”, hereby issues you the following notice:
At the request of addressee No 1, 2 & 3 financial assistance under our Kisan Gold Card scheme for Rs. 47,77,230/- (Rupees Fourty Seven Lakhs Seventy
Seven Thousand Two Hundred and Thirty only) (ROI@12%) and postponement accounts created at various instance as per the requirement and as
mentioned in the table provided hereunder against the property mentioned as the Scheduled Property was granted by HDFC Bank Ltd., having its Registered
Office at HDFC Bank House, Senapati Bapat Marg, Lower Parel (W) Mumbai 400013, through its Metpalle - Telangana Branch.

1. Mr. MAHAMMED SALEEM, S/o Fathe Mahammed, HNo 9-31, Kalwacherla, Ramgiri, Karimnagar 505212. ... (APPLICANT
2.Mr. MOHAMMAD KHALEEM, S/o Mohammad Saleem, HNo 9-31, Kalwacherla, Ramgiri, Karimnagar 505212.

...(Co-APPLICANT)
3.Mr. SRIPATHISADAIAH, S/o Sripathi Rajamallu, H No 3-58/1, Raghavapur, Peddapalle. ....(GUARANTOR})

Subject: Notice U/S 13(2) of Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (hereinafter called ‘ACT’).
Dear Sir/Madam,

The undersigned has been duly appointed as Authorized Officer by the Bank in terms of the provisions of Securitization and Reconstruction of Financial Assets ang
Enforcement of Security Interest Act-2002, hereinafter referred to as “the Act”, hereby issues you the following notice:
Atthe request of addressee No 1, 2 & 3 financial assistance under our Kisan Gold Card scheme for Rs. 20,05,776/- (Rupees Twenty Lakhs Five Thousand Seven
Hundred Seventy Six Only) (ROI@11.5%) and postponement accounts created at various instance as per the requirement and as mentioned in the table provided
hereunder against the property mentioned as the Scheduled Property was granted by HDFC Bank Ltd., having its Registered Office at HDFC Bank House, Senapat
Bapat Marg, Lower Parel (W) Mumbai 400013, through its Pedapalle - Telangana Branch.

Loan No Product Disbursement Date| Loan Amount | Foreclosure amount Date of Foreclosure
50200043659654 | Retail Agri Cash Credit 05/10719 Rs. 8,05,776 Rs.8,45,198.09 29/01/24
50200043665006 | Farm Development Loan-DOD| 01/10/19 Rs. 12,00,000 Rs.6,51,059.00 29/01/24

Total Amount Rs.20,05,776 Rs.14,90,257.09

Loan No Product Disbursement Date | Loan Amount | Foreclosure amount| Date of Foreclosure
50200038758661 | Retail Agri Cash Credit 30-04-19 Rs. 7,77,230 Rs.7,69,740.50 29/01/24
50200038763598 | Farm Development Loan-DOD| 30-04-19 | Rs. 33,00,000 Rs.12,95,699.54 29/01/24

Total Amount Rs.47,77,230 Rs.20,65,440.04

The postponement accounts created to help you all to keep the account in standard condition due to natural calamity effecting crop and as per the guide lines of
the regulator Reserve Bank of India.
The loan was repayable as per the terms and conditions mentioned in the sanctioned letter and schedule of the loan agreements accepted and signed by you all
addressees. The addressee No 1 had mortgaged the property mentioned in the schedule of this notice in favor of HDFC BANK LTD., towards security for
repayment of the said loan availed by Addresses.
The terms and conditions of the loan as per the offer letter were accepted and there after all of you have executed various documents including the loan
agreementin respect of the schedule property.
Due to non-payment of debited interest / installments on 01-10-2023 your account has been classified as Non-Performing Assets as per the Reserve Bank of
India guidelines. In spite of our several reminders for repayment of the amount, you have failed to discharge your liabilities.
Under these circumstances, the Bank has decided to recall the loan granted to you in terms of section 13(2) of the Securitization & Reconstruction of Financial
Assets and Enforcement of Security Interest Act 2002.
Therefore, HDFC Bank Ltd., hereby puts you on notice U/S 13(2) of the said ACT by issuing this notice to discharge in full your liabilities stated hereunder to the
HDFC BANK LTD. within 60 days from the date of receipt of this notice. Your outstanding liabilities are Rs.20,65,440.04/- (Rupees Twenty Lakhs Sixty Five
Thousand Four Hundred Fourty Rupees Four Paisa Only), which includes interest as on date 29-01-2024. You are also liable to pay future interest at the
contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc.
If you fail to repay to the HDFC BANK LTD. the aforesaid sum of Rs.20,65,440.04/- (Rupees Twenty Lakhs Sixty Five Thousand Four Hundred Fourty|
Rupees Four Paisa Only), as on 29-01-2024 with further interest and incidental expenses, costs as stated above in terms of this notice U/S 13(2) of the ACT,
HDFC BANKLTD. will exercise all or any of the rights detailed under sub section (4) of the Section 13 and under other applicable provisions of the said ACT.
You are also put on notice that in terms of sub section 13 of Section 13 of the ACT you are restrained from transferring by sale, lease or otherwise the said
secured assets detailed herein below, without obtaining written consent of the HDFC BANK LTD. The notice has been issued without prejudice to the other legal
right/ remedies available to the secured creditor to initiate any other legal proceedings/action as deemed fit and necessary under the provisions of any other law
for the time being in force OR to proceed with the already initiated legal actions in normal course. You are also put on notice that any contravention of this
statutory injunction/restraintas provided under the said ACT is an offence.

SCHEDULE PROPERTY OF KOMIREDDY SHANKAR
Pertaining to the House bearing No.2-1-312/A (part) to an extent of 121.5 sq yards, situated at Metpalle village Metpalle mandal of Jagityal District,
with in the following boundaries;- EAST:- New house of Jetti Lingam, WEST:- Open place of J.Sunandha V.L.T No.2-1-312 (part), NORTH:- 33 feet
wide Road, SOUTH:- N.H.No 63 Road.
Please comply with the demand under this notice and avoid all unpleasantness. In case of non-compliance further needful action will be resorted to, holding you
liable for all costs and consequences.

The postponement accounts created to help you all to keep the account in standard condition due to natural calamity effecting crop and as per the guide lines of
the regulator Reserve Bank of India.
The loan was repayable as per the terms and conditions mentioned in the sanctioned letter and schedule of the loan agreements accepted and signed by you al
addressees. The addressee No 1 had mortgaged the property mentioned in the schedule of this notice in favor of HDFC BANK LTD., towards security fo
repayment of the said loan availed by Addresses.
The terms and conditions of the loan as per the offer letter were accepted and there after all of you have executed various documents including the loar]
agreementin respect of the schedule property.
Due to non-payment of debited interest/ installments on 01-04-2023 your account has been classified as Non-Performing Assets as per the Reserve Bank o
India guidelines. In spite of our several reminders for repayment of the amount, you have failed to discharge your liabilities.
Under these circumstances, the Bank has decided to recall the loan granted to you in terms of section 13(2) of the Securitization & Reconstruction of Financia
Assets and Enforcement of Security Interest Act 2002.
Therefore, HDFC Bank Ltd., hereby puts you on notice U/S 13(2) of the said ACT by issuing this notice to discharge in full your liabilities stated hereunder to the
HDFC BANKLTD. within 60 days from the date of receipt of this notice. Your outstanding liabilities are Rs.14,96,257.09/- (Rupees Fourteen Lakhs Ninety Six
Thousand Two Hundred Fifty Seven Rupees Nine Paisa only), which includes interest as on date 29-01-2024. You are also liable to pay future interest a
the contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc.
If you fail to repay to the HDFC BANK LTD. the aforesaid sum of Rs.14,96,257.09/- (Rupees Fourteen Lakhs Ninety Six Thousand Two Hundred Fifty Seven
Rupees Nine Paisa only), as on 29-01-2024 with further interest and incidental expenses, costs as stated above in terms of this notice U/S 13(2) of the ACT
HDFC BANKLTD. will exercise all or any of the rights detailed under sub section (4) of the Section 13 and under other applicable provisions of the said ACT.
You are also put on notice that in terms of sub section 13 of Section 13 of the ACT you are restrained from transferring by sale, lease or otherwise the saig
secured assets detailed herein below, without obtaining written consent of the HDFC BANK LTD. The notice has been issued without prejudice to the other lega
right/ remedies available to the secured creditor to initiate any other legal proceedings/action as deemed fit and necessary under the provisions of any other la
for the time being in force OR to proceed with the already initiated legal actions in normal course. You are also put on notice that any contravention of thig
statutory injunction/restraintas provided under the said ACT is an offence.

SCHEDULE PROPERTY OF MAHAMMED SALEEM
R.C.C Roofed House bearing H NO 10-28 having plinth area 888.04 Sq Fts, In land admeasuring 242.00 Sq Yards or 202.33 Sq Meters, situated af
near Pannur village, Ramagiri Mandal, Peddapalli District with the following boundaries as per technical; EAST :- Road, WEST :- Drainage
NORTH:- House of Kalva Venkataiah, SOUTH:- House of Bandari Rajaiah,
Please comply with the demand under this notice and avoid all unpleasantness. In case of non-compliance further needful action will be resorted to, holding
you liable for all costs and consequences.

Authorised Officer
For HDFC Bank Ltd.

Place: Hyderabad
Date : 22-02-2024

Place: Hyderabad Authorised Officer

Date : 22-02-2024 For HDFC Bank Ltd.
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